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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

ORIGINAL APPLICATION NO, 203 OF 2021 

IN THE MATTER OF: 

Devidas Khatri 

Union 0f Inda And Others 

Versus 

To, The Hon'ble Chairman and his companion 

Members of the aforesaid Tribunal, New Delhi. 

Applicant 

REPLY ON BEHALF OF MS MODI MINERALS UDYOG 
THROVGH ITS PROPRIETOR SMI, AMITA GUPTA 

... Respondents 

MOST RESPECTFULLY SHOWETH: 
The Respondent above named, 

I, Amita Gupta W/O Dwarika Prasad R/O Prayag Kunj Y-102, 3 

Strechey Road, Civil Lines, Alahabad, Utar Pradesh- 211001 do 
hereby solemn affirmation state as follows: 

That the deponent is the proprictor in the firm named as "M/S 

Modi Minerals Udyog" and vide this present affidavit, the 
deponent is only bringing on record its objections to the Action 
Taken Report dated 23.02.2023 filed by the joint Committee 

betore this Hon'ble Tribunal. The answering deponent reserves 
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2 

3. 

4. 

its right to file a Para wise reply to the present application 
additional reply to any facts, observation if need arises. 

or 

The issue raised in the present Original Application pertains to 
alleged illegal mining activities ofSilica sand and washing plants 
of Silica sand in Shankargarh Block and nearby area like 
Pervaizabad, Lalapur, Bankipur, Janwa, Dhara etc., of Prayagraj 
District, U.P. It is further alleged that indiscriminate and 
excessive extraction of ground water for washing silica sand as 

well as illegal and unscientific mining are adversely affecting the 
environment and public health. 

This Hon'ble Tribunal vide its order dated 01.08.2022 in 0.A. 
No. 203 of 2021 found it necessary to require a factual and action 
taken report and, therefore, was pleased to constitute a 5 member 

Joint Committee to be headed by Regional Director, MoEF&.CC 
with Regional Director, CPCB, Member Secretary, State PCB, 
District Magistrate, Prayagraj and nominee of Indian Bureau of 
Mines (IBM), Government of India as members in which the 

State PCB and Regional Director, MoEF&.CC will jointly act as 
nodal agency for coordination. 

That the deponent was found to be affected by the course of 

action proposed by the joint Committee. In compliance of the 
order dated 01.08.2022 passed by this Hon'ble Tribunal, the Joint 

Committee filed its report dated 23.02.2023 before this Hon'ble 

Tribunal stating various observations with regard to deponent's 
silica mine at page 228 and also sought to impose Environmental 

Compensation. 

2
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SUBMISSIONS 

1 That the deponent's whole business is in the name of Modi 

Minerals Udyog through its proprietor Smt. Amita Gupta. Since 

the mining of silica and its furnishing from the washing unit 
constitutes a single business although the mining unit and 

washing unit are located at a distance of 3 kms. This is due to the 

restriction that the washing unit cannot be located near the 

mining area. Deponent was is possession of CTO (Consent to 
Operate) and EC (Environmental Clearance) for Modi Minerals 
Udyog (Prop Smt Anita Gupta). The said CTO and EC was for 
the whole business and there was no bifurcation into the business 

for the purpose of CTO and Washing unit as raw silica which is 

extracted through mining is not sold into the market without 

washing. Clause 24 of the Specific Conditions of deponents EC 
No. 180/Parya/SEAC/967/2011/TA(M) dated 11.11.2014 also 

states that 

"Consent to operate shall be obtained from the UP 

Pollution Control Board, prior to the start of enhanced production 
from the mine" 

Thus clause 24 clearly states that CTO for mining would 

be taken only when there is enhanced production from the 

permitted level in the mining. Since deponent production has 
never gone beyond the EC quantity, he never applied for a 

separate CTO for the mining lease. 

True Copy of the EC issued to deponent vide letter No. 

180/Parya/SEAC/967/2011/TA(M) dated 11.11.2014 is annexed 
herewith as Annexure R-1. 

34
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R. Singh \ 
F. No. 

2. 

3. 

That deponent was not found in default of excessive use of water. 

which is the main concern raised by the Applicant before the 

Hon'ble Tribunal. During the inspection of the Joint committee 

Magnetic water flow meter was available in the washing unit. A 

Concrete pit was available for washing of silica and the silt waste 

is used to level the soil in the area. 

5. 

That since the deponent was in possession of CTO in the name 
of Modi Minerals Udyog which is a single unit involved in 

mining and washing the silica sand before its sale, deponent has 
not applied for the separate CTO, one for mining lease and 
another for washing unit. Moreover, no objections were raised by 
the concerned department during regular submissions of 
compliance report by the deponent. 

4. That the deponent continuously monitored the Environmental 

parameters in the mining site and ensured that all the parameters 

are within the permitted criteria as per the EC terms. Test Reports 
against the Ambient Air and water quality was submitted with 

EC compliances from time to time. True Copy of the air pollution 
test conducted at the mining site of the deponent dated 
annexed herewith as Annexure R-2. 

are 

That however, when the inspection team came and asked for 

separate CTO for mining lease, then the deponent came to know 

that separate CTO is required for mining and washing. Hence the 
separate CTO and deponent immediately applied for 

accordingly fresh CTO for mining lease was issued on 

12.09.2022. It is pertinent to mention that the deponent has been 

4
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6. 

carrying on the business of mining in the name of M/S Modi 
Minerals Udyog Ltd. Hence a CTO obtained for mining and 
washing in that name shows and implies that the mining activity 
was never carried out without a valid CT0. The requirement 
separate CTOs for both the activity at most can be a iregularity 
but not an illegality. Copy of the CTO issued to deponent dated 
12.09.2022 is annexed as Annexure R-3. 

That point wise reply for the observations submitted is 

Observation based on Mining Plan 
DGPS survey of mining lease DGPS survey is completed and 
area is not done. Boundary pillars boundary pillars have been 
are not erected properly. 
Production, 
Dumping, 

corrected. 

Development, It is submitted that the deponent 
Plantation, has started the mining operations 

Reclamation & rehabilitation from the 01.07.2015 by the 
works are not done as per the transfer deed from Sh. Kanhaiya 
proposals of approved mining Lal and is submitting mining plan 

manner. There is absolutely no 

relevance in approved proposals 
submitted that since the lease area 

is a rocky land and many times 
and actual working. Excavation is big rockS comes in the area of 

not in consonance with the 49 approved mining plan which 

years of mining lease period. needs to be shifted, therefore 

plan document. The mining from 2015 onwards and therefore 
operations are not being carried cannot explain the excavation 
out in scientific & systematic plan for the past 49 years but it is 

minor variations from approved 

5
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B. Singh 
23/20 

7. That point wise reply of the observations with regard to 

Environmental Clearance at Page no 228-229 of the report are 

Observation based on Environmental Clearance 

Clearance area has not been4 

mining plan may have taken 

It has been found that the Peripheral fencing of the whole area 

peripheral fencing of the has been done and the photographs of 
excavated Environmentalthe same are annexed as Annexure R 

done so far, 

place. 

helmets mask etc on site, 

It has been observed that the It is submitted that the area where the 

none of mine workers mining is done is very hot and dry 

wearing personal protective place due to which wearing of helmets 

equipment's (PPEs) likes, etc on site becomes very difficult. It is 

safety shoes, submitted that non-wearing of PPEs 

It has been observed that the It is submitted that deponent is 

miner is neither established submitting his returns in every six 

nor conducting monitoring months in which all parameters with 

NOx parameters at site, 

air pollution are duly 

submitted. Report submitted by the 

deponent dated in which 

RSPM, SPM, S02, NOx are measured 

and found within permissible limits is 

of the RSPM, SPM, SO2, regard 

kit as such does not result in any 

damage of environment. 

6
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R.B.Singh 

nor 

submitted with this affidavit 

has been observed that the It is submitted that the deponent has 

of the ground water level 
and its quality parameters at 

site, 

Annexure R-5 

It has been observed that the 

miner is not given safety 
training to the employee, 

as 

conducting monitoring abstraction of ground water from the 

Ground Water Department, Ministry 
of Jal Shakti, Government ofUP under 

section 10(1) of the Uttar Pradesh 

Ground Water Management and 
Regulation Act. True Copy of the 

Certificate of Registration of user for 
abstraction of water is annexed as 

Annexure R-6. 

Deponent further states that the water 

used in the washing plant is used in 

very scientific manner where the same 

water is utilised many times. A 

magnetic flow meter is installed at the 

washing site. A detailed water flow 
and utilisation diagram is annexed for 

ready reference as Annexure R-7. 

Regular safety training is conducted in 

the mining lease area, Photographs of 
the same are Annexed herewith as 

Annexure R-8. 

It has been observed that the OB waste that comes out during 

miner does not have OBmining is utilised for filling of the 

waste management vacant pits in the area 

miner is neither established obtained the separate permission for 

7
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It has been observed that It is submitted that the top soil is 
miner does not stored top collected and is stored at a separate 

soil at site, 

It has been observed that the 

8 

It is submitted that the whole area 

7.5meter safety zone where the mining is conducted is very 
planation has not been done dry area and is also rocky terrain. 

place and is utilised to level the field 

Once the mining is complete. 

Photograph of the site where the top 
soil is placed is annexed as Annexure 

R-9. 

It has been observed that the 

PAs are using JCB etc. 

season but the plants die out due to 

scorching heat and rocky terrain. 

Photographs of plantation done at the 
mining site and the bills for the 

purchase of plants is annexed as 

Annexure R-10. 

That point wise reply of the observations with regard to CTo 
(Consent to Operate) at Page no 229 of the report are 

Observation based on Consent to Operate 

It is important to It is submitted that CTO is always taken under 

note here that the the Head "Sand and Morrum" as there is no 
above lease is for separate head in the online website of 

throughout the boundary Plantation are done in every rainy 
lease, 

8
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silica sand, whereas, minemitra for silica sand but the Para 1 under 
the CTO has beenspecific conditions headings clearly states that 
granted for the sand "1. This consent is valid for production of 
and morrum Silica/Morrum - 12500 Cu Meter/year by 

opencast and semi mechanised mining in 17.75 

hectare leased area at Bhukhand No. 84-87, 

100, 101, 105-110, 120, 121, 123-134, 143 
Village Janwa Tehsil-Bara, tehsil-Prayagraj" 

Operated 

Therefore, it is incorrectly interpreted that 
the CTO has been granted for the sand and 

morrum only. 

True copy of the CTO dated 12.09.2022 is 

Annexed as Annexure R-2. 

mining| It is submitted that the CTO has been taken in 

during 2016 to 2022, 

without valid CTO the name of Modi Minerals Udyog, and the 

same is available with the deponent. 
Deponent's whole business is in the name of 

Modi Minerals Udyog (Prop Amt Amita 
Gupta). Deponent does business from two 
places, one where mining is done and another 
where the raw silica extracted is washed. Both 

are located at a distance of three Kms due to 

restriction that washing plant cannot be located 
near mining area. Deponent is in possession of 

CTO for M/S Modi Minerals Udyog which is 
valid from April 2015 to July 2023. True copy 
of the CTO granted vide letter No. 

9
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1803/Parya/SEAC/967/2011/TA(M) 
11.11.2014 is annexed as Annexure R-10. 

dated 

During the visit of the inspection team as 
formed under the directions of this Hon'ble 

Tribunal, told deponent that a separate CTO is 

required for the mining lease. Requirement of 
separate CTO one for mining lease and another 

for washing area was never informed to 

deponent despite filing of regular returns in EC 
Compliance with MOEF and UPPCB, 
Moreover it is also not viable for taking 

different CTO for the same business since all 

the miners involved in the silica mining do 

both the work of mining as well washing the 
raw silica and both cannot be taken as different 
business. 

Clause 24 of the Specific Conditions of 

deponents EC 

180/Parya/SEAC/967/2011/TA(M) 
11.11.2014 states that 

No. 

dated 

Consent to operate shall be obtained from 

the UP Pollution Control Borad, prior to the 
start of enhanced production from the mine" 

Thus clause 24 clearly states that CTO for 

mining would be taken only when there is 

enhanced production from the permitted level 
in the mining. Since deponent production has 

never gone beyond the EC quantity, he never 

1

10
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RB. Singh 

9 

applied for a separate CTO for the mining 
lease. True copy of the EC No. 

dated 

conduction 

180/Parya/SEAC/967/2011/TA(M) 
11.11.2014 is annexed as Annexure R-1. 

That point wise reply of the observations with regard Satellite 
images on various intervals at Page no 229 of the report are 

It is further submitted that as soon the Joint 

committee informed that a separate CTO i 

required for the mining lease, he immediately 

applied for the same and now is in possession 
of CTO both for the washing area and the 

mining lease as required by the Joint 

Committee. True Copy of the CTO for the 

mining lease area is annexed as Annexure R-2 

(Mentioned above) 

Observations with regard Satellite images on various intervals 
Satellite image clearly It is submitted that the whole land in which 

depicted that the lease the mining is being conducted is a private 

significant 

during 2017 to 2019, 

non- land in the hands of the different land 

mining| owners. Land owners often capture their 

land and start selling the land by dividing it 

into smaller housing plots against which the 

deponent has made several complaints to 
the concerned authorities but due to no 

action by the said authorities in spite of 

11
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(R.B.Singh 

20/43 

Significant mining has That 
been observed during abovementioned reply wherein it was stated 
after 2019 the reason for non-significant mining, it is 

submitted that since the deponent has been 

in possession of all the land in the area he 

started the mining as per the permitted 
quantity after 2019. 

Mining outside of the 

lease has also been 
observed 

several complaints, non-significant mining 
was done during 2017-19. Copy of the 

complaints done by the deponent are 
annexed as Annexure R-11 

developed 

continuation with the 

It is submitted that the whole area where the 

mining is being conducted is the private 
land in the hands of the private landowners, 
moreover illegal mining is also very 

rampant in the area which is putting huge 

pressure to those miners who are doing 

mining after spending significant amount in 

taking proper clearances. These illegal 

miners are mining at less cost and makes 

business unviable for those mining in a legal 

way. Mining outside the lease area of the 

deponent has been done by these illegal 
Iminers. 

No green belt has been It is submitted that the whole area where the 

mining is conducted is very dry arca and is 

also rocky terrain. Plantation are done in 
every rainy season but the plants die out due 

2
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R. B. Sine 

Goy 

10. 

11. 

to scorching heat and rocky terrain. 

Photographs of plantation done at the 

mining site and the bills for the purchase of 

plants is annexed. 

That with regard to the compiled information for calculation of 

Environmental Compensation as submitted in page 253 details of 

which are given in Page 256 where the Joint Committee has 

calculated the excess quantity with regard to the deponent as 

72,447 tons has been wrongly assessed due to incorrect unit taken 
in permitted capacity. It submitted that the permitted capacity 
of the deponent is 12,500 Cubic Meters per Years and not the 

12,500 Tons per year. Hence on conversion of 12,500 Cubic 

Meters into tons, it has to be multiplied by 1.5 which becomes 

That the deponents lease as was originally allotted was for 25,000 
Tons per year vide letter No. 1803/Parya/SEAC/967/ 2011 

/TA(M) dated 11.11.2014 in the name of Mr Kanhaiya Lal and 
the said Lease was valid from 01.04.2017 to 12.09.2022 until it 

has been transferred in the name of the deponent by which it was 
reduced to 12,500 Cubic Metre from 12.09.2022 vide letter No 

365/Parya/SEIAA/967/2021 dated 17 Dec 2021. Hence the joint 
committee has wrongly took 12,500 Cubic Meters for EC for the 
whole period instead of calculating the permitted capacity as 

25,000 Tons per year from 2015- 2021l and 12,500 Cubic Metres 

(which when multiplied by 1.5 coverts to 18750 Tons per year) 

from 2022 onwards. Therefore, the deponent has not done any 

illegal production for the said period. 

18,750 tons in case of deponent. 

13
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29/13/2N 

12. 

13. 

That the correct calculation as per the deponent would be as 

follows: 

Year Permitted Actual 

QuantityProduction 

(Tons per(Tons) 
annum) 

2017-18 25000 

2018-19 25000 

Total 

2019-20 25000 

2020-21 25000 

18767 

19424 

16225 

5061 

2021-22 18750 12970 

Excess 

0 

0 

0 

Illegal 
Quantity Production For 

0 

0 

Qnty. 

0 

Env. 

(Ton) 

0 

0 

Comp. 

0 

That beside this deponent submits that Silica Sand mining is a 

very low value and high labour-intensive business. Deponent's 

mining area is located in Shankargarh and population around 25 

Kms of it is totally dependent on Silica mining for their 

livelihood. Most of the land is barren land and no agriculture is 

possible in the area. The area is very hot and dry and labours 

working in the area work very hard in scorching heat and 

summer to earn their livelihood. Considering the low value of 

silica being excavated from mines and huge labour involved, 

huge environmental compensation at this stage would result in 

losing the viability of the business and in turn would result in the 
shutting down of the whole business. This will have an adverse 

14
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14. 

15. 

effect on the employability in the area leaving thousands of 
labours into starvation. 

That it is pertinent to bring into notice of this Hon'ble Tribunal 

that the deponent has already been fined for non-submission of 
mining plan in the COVID-19 period by the office of the District 
Magistrate Prayagraj through letter No. 742/Minerals/2020-21 
dated 05.03.2021 which was duly paid by the deponent. Copy of 
the Letter received through the office of the DM Prayagraj dated 

05.03.2021 and its payment dated 15.07.2021 is annexed as 

Annexure R- 12. 

That it is submitted that since the people in the whole area are 

very poor deponent is consistently involved in the CSR 

(Corporate Social Responsibility) work. Deponent is regularly 

organising free health check-up camps in the area for the benefit 

of the people working in the mining lease and well as for the 

people living in the nearby villages. Deponent is also distributing 
health care kits, winter clothing like blankets etc. In the month of 

Aug 2022 deponent has organised a free eye check-up camp in 
the area for the benefit of workers and local people. Some of the 

CSR work done by the Deponent in the year of 2022 is given 
below: 

SI. 

No. 

Date Particulars Remarks 

3.

1516
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1 

2 

3. 

4 

5 

27.08.22 Free Health Checkup Photographs 
programme for workers and attached 

villagers 
15.08.22| Independence Day Celebration Photographs 

0S.06.22 Distribution of Satety helmets, 

Safety shoes and safety jackets 

14.01.22 Distribution of warm blankets 
for winter scason to villagers 

attached 

Photographs 
and 

attached 

01.07.22 Distribution of polythene and Bills 

tarpaulin to villagers duringattached 
rainy season 

bills 

True Copy of the Photographs and bills showing the CSR work 

done by the deponent's firm is annexed as Annexure R-13. 

16. That in addition to the fulfilment of CSR work Deponent is 

spending a considerable amount in fulfilling its environmental 
responsibilities under CER (Corporate Environmental 

Responsibility). Deponent has spent a huge funds for purchase of 
plants and for their maintenance to make the area greener, 

deponent is also cducating the ncarby villagers and workers in 
the mining lease about sustainable use of water and other natural 
resources by organising regular camps in the arca. Some of the 

CER work done by the Deponent in the year of 2022 is given 
below: 

4
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17. 

18. 

SI. 

No. 

1. 

2 

3 

Date Particulars Remarks 

06.07.22 Purchase and plantation of Photographs and 
trees bills attached 

15.04.22 Purchase and plantation of Photographs and 

plants bills attached 

09.09.22 Purchase and plantation of Photographs and 

plants bills attached 

Photographs and bills showing the CER work done by the 
deponent's firm is annexed as Annexure R-14. 

It is further submitted that the illegal mining is very rampant in 
the area and strict action should be initiated against them since 

they are doing much damage to the environment as against the 

firms which are mining in the area after taking all the required 
permissions. 

Lastly, it submitted that the calculation of the Environmental 

Compensation Joint Committee is based on the erroneous facts 

and the findings in the Action taken report are also based on 

various facts which have been wrongly assessed by the 

committee which have been elaborately explained in the 

aforesaid mentioned paragraphs. In view of the above 
submissions, it is requested that the Hon'ble Tribunal may be 

pleased to consider the submissions of the deponent in her favour 

and dispose of the present application with regard to the deponent 
without awarding any costs for environmental compensation. 

5
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Whatever stated hereinabove is true and correct to the best of my 

knowledge and belief and no part thereof has been concealed 
therein. 

Verified at New Delhi on this date of Aug 2023 that the 

contents of the present affidavit are true and correct and nothing 

SOLEMNLY_ AFFIRMED boo O 
me 

VERIFICATION 

Sr/Sri 
...Agvn 

by 
be his 

Mr.... 
her affidavit as tryar 
which is here byveritie .. itestad 

DEPONENT 

B Singh 

DEPONENT 

material has been concealed therefrom. 
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

To. 
Shri Kanhaiya Lal, 
Co Shri Dw arika Prasad Gupta, 
43/1, S.P. Marg. Civil Lines, 
Allahabad, U.P. 211001 

Dear Sir, 

Directorate of Environment, U.P 
Vineet Khand-I, Gonti Nagar. Lucknow-226 010 
Phone91-522-2300 541, F91-522-2306 543 
E-mai: doeupiko@yaoo. com 

Website:wIvw.setaaup. in, www.seiaaup. con 

Ref.803..Parya SEAC967 2011/TA OM 
Sub:- Environmental clearance for proposed of Janwa Silica Sand ine at Janwa. Taiuka 

Bara, District-Allahabd, U.P. (Leased area 17.75 ha. )Mr. Kanhaiya Lal C/a Shri 

Dwarika Prasad Gupta, 43/1, S.P. Marg, Civil Line, Allahabad, U.P. 

Date Deteeer. 20 14 

Please refer to your avplication letter dated 20.04.2011, 16.02.20 14, 18.04.20 14, 

29.05.2014 addressed to the Secretary. SEAC, Dr. Bhim Rao Ambedkar Paryavaran Parisar. 

Gomti Nagar, U.P., Lucknow. 
The State Level Expert Appraisal Committee considered the matter in its meetings heid on 

dated 12.09.20 14. A presentation was made by the representative of the project proponent aicng 

with their consultant Ms Ascenso Management and Consulting Pvt. Ltd. The proponent, througn 

the documents submitted and the presentation made, infomed the commitee that: 

1. The Environmental clearance is sought for Janwa Silica Sand Mine at Bhukhand no. 84-87, 

100, 101, 105-110, 120, 121, 123-134, 143, Village-Janwa, Tehsil-Bara, Disrict 

Allahabad, U.P. 
2. Mining lease was granted over an area of 20.71 ha in favour of Kanahaiya Lal dated 

25/5/1973 for a periods of 20 years. Lease was applied for first renewal on dated 

18/05/1992 by Kanahaiya Lal for the period of 20 years. Later lease was renewed in favor 

of Kanahaiya Lal over an area of 17.75 Ha for the period of 20 Years dated 25.5.93. 

Currently lease is under renewal. Lease was applied for renewal on dated 18.06.2012 for 

the periods of 20 years over an area of 17.75 Ha. This application relates to environmental 

clearance for renewal of mining lease. 

3. The mining plan has been approved for the proposal period of 2010-11 to 2013-14 vide 

letter no. UP/Allahabad/sisd/MPLN/R-02/10-11 dated 02/05/2011. The project proponent 

has made a request to Indian Bureau of Mines for extension of its validity period. The 

mining shall be undertaken as per the proposals mentioned in mining pian. 

4. Ultimate depth of the proposed project is near about 5 Meter bgl ie. near about 139 m 

AMSL. 

S. Washing of silica sand shall not be treated a part of project proposal submitted for 

Environmental clearance. 

8. 300 working days in a year are proposed for mining. 

6. As per the form-1/mining plan, the collection of 25,000 TPA Silica Sand is proposed fom 

17.75 Ha mining lease area. 

9. Mining will be opencast type and manual. 

7. The mining plan has been prepared by M/s Balram Singh Associates Pvt. Ltd. (RQP No. 

RQP/JBP/105/2003/B). 

10. This project does not attract any of the general conditions applicable on mining projects 

specified in ElA Notification 14-09-2006. 

ANNEXURE: R-1
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11. During operation the maximum number of workers is 42. 

1. 

12. The water requirement will be limited to 6.9 KLD from the nearby sources, 

13. CSR activities with Rs, 2 lacs/year shall be executed and report shall' be submitted o 

SEIAA., 

3. 

4 

Based on the recommendations of tlhe SEAC mceting held on 12/09/2014 on the above 

said project, the State Level Environment Impact Assessment Authority (SEIAA), (Metíng held 

on 15,10,2014 has decided to grant the Environnental Clearance for the títle project for the 

Collection of 25,000 TPA Silca Sand is proposed from 17.75 ha, along with all the following 

General and Specific Conditions: 

2. 

14. The mining operation will not be carricd out in safety zone of uny bridge or embankment 

or in cco-fragile zone such as habitat of uny wild fauna. 

Gencral conditions: 

I5, This project does not attract any of the general conditlons applicable on miníng projects 

specified in ElA Notification 14/09/2006 as per aflidavit dated 04/08/2014 submitted by 

the project proponent. 
16. The projcct proposal fall under category -1(a) of ElA Notification, 2006 (us amended). 

17. There is no litigation pending in any court regarding the project. 

6. 

7. 

S. 

Any change in mining area, khasra numbers, entailing cupacity nddition with change in 

process and or mining technology, modemization and scope of working shall again require 

prior Environmental Clearance us per the provisions ofEIA Notification, 2006 (as amernded). 

No change in the calendar plan including excavation, quantum of mineral silica sand and 

waste should be made. 

Conservation measures for protection of flora and fauna in the corc & buffer zone should be 

drawn up in consultation with the local forest and wildlife department, 

Four ambient air quality-monitoring stations should be established in the core zone as well as 

in the buffer zone for RSPM, SPM, SO2 & NOx monitoring. Location of the stations should 

be decided bascd on the meteorological data, topographjcal features and environmentally anid 

ccologically sensitive turgets and frequency of monitoring should be undertaken in 

consultation with the State Pollution Control Board. 

Data on ambient air quality (RSPM, SPM, SO2 & NOx) should be regularly submitted to the 

State level impact Assessment Authority UP, MoEF, Regional Officee located at Lucknow 

and the U.P Pollution Control Board once in six months. 

Fugitive dust emissions from all the sources should be controlled regularly, Water spraying 

arrangement on haul roads, loading and unloading and at transfer points should be provided 

and properly maintained. 
Measures should be taken for control of noise levels below 85 dBA in the work environment. 

Workers engaged in operations of HEMM, etc. should be provided with car plugs/ mufls. 

Industrial waste water (workshop and waste water from the mine) should be properly 

collected, treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th 

May, 1993 and31st December, 1993 or as amended from time to time. Oil and grease trap 

should be installed before discharge of workshop effluents, 
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Personnel working in duty areus should wear protecive respiratory devices and they should 
also be provided with adequate training and infomation on safety and helth spects. 
Ocupational health surveillance program of the workers should be undertaken periodically 
to observe any contractions due to exposure to dust and take corrective measures, if needed. 

10 A separate environnmental management cell with suitable qualified personnel should be set 
up under the control of a Senior Executive, who will report direcily to the Head of he 
Organizaticon. 

11. The funds earmarked for environmental protection measures should be kept in separate 
nccount and should not be diverted for other purpose. Year wise expenditure should be 
reported to the State level impact Assessnent Authority UP, MoEF, Regional Office located 
at Lucknow and the U.P Pollution Control Board. 

12. The project authoritics should inforn o the MoEF, Regional Ofice located at Lucknow 
regarding date of financial closures and final approval of the projcct by the concermed 
authorities and the date of start of land development work. 

13. The MoEF, Regional Ofice located at Lucknow shall monitor compliance of the stipulated 
conditions. The project authorities should extend full cooperation to the officer (9) of the 
MoEF, Regional Ofice located nt Lucknow by furnishing the requisite data / information / 
monitoring reports. 

14. The project proponent shall submit six monthly reports on the status of the implementation 
of the stipulated environmental safeguards to the State level impact Assessment Authorty, 

U.P. MoEF, Regional Ofice, Lucknow, and U.P Pollution Control Board. 
15. A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from 

whom suggestion / representation has been received while processing the proposal. 
16. U.P Pollution Control Board should display a copy of the clearance letter at the Regional 

office, District Industry Centre and Collector's office/ Tehsildar's Office for 30 days. 
17. The project authorities should advertise at least in two local newspapers widely circulated, 

one of which shall be in the vernacular language of the locality concemed, within 7 days of 
the issue of the clearance letter inforning that the project has been accorded cnvironmental 
clearance and a copy of the clearance leter is available with the U.P Pollution Control Board 
and also at web site of the SEIAA at http//sciaaup.com and a copy of the same should be 
forwarded to the MoEF, Regional Office located at Lucknow. 

18. Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance from 
National Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked. 

Specific conditions: 
1. The environmental clearance is subjcct to approval of the State Land use Department, 

Govemment of U.P for diversion of agricultural land for non-agricultural use. 
2. The project proponent shall obtain Consent to Establish from the U.P State Pollution Control 

Board and effectively implement all the conditions stipulated therein. 
3. Environmental clearance shal! be subject to grant of mining lease in favour of project 

proponent. 
4. Mining operations shall be undertaken as per approved mining plan. 
5. Washing of silica sand shall not be permitted under this clearance. 
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6. A record of daily production capacity, engagenent of man power and transport vehicles should 

bé maintaincd. 
7. The mining operations shall be restricted to above ground water table and it should not 

intersect the groundwater table. 
8. The project proponent shall ensure that no natural watercourse andor water resources are 

obstructed due to any mining operations. 
9. The top soil shal temporarily be stored at eamarked site(s) only and it should not be kept 

unutilized for long. The topsoil shall be used for land reclamation and plantation. 

10. The over burden (OB) generited shall be disposcd off at the carmarked site in accordance with 

the approved mine plan. The OB dump shall not be kept active for a long period of time and its 

phase wise stabilization shall be carried out, The OB dump shall be properly terraced so that 

the overall slope of the dump shall not cxceed 27 degree. The OB dump should be 

scientifically vegetated with suitable native species to prevent erosion and surface run off. It 

shall be ensured that the OB does not flow into agricultural fields. Monitoring and 

management of rehabilitated arens should continue until the vegetation becomes self 

sustaining. Compliance status shall be submitted to the SEIAA, U. P. on six monthly basis. 

I1. Catch drains and siltation ponds of appropriate size shall be constructed for the working pít, 

soil, OB und mineral dumps to arrest low of silt and sediment into the agricultural fields and 

the water bodics. The water so collected should be utilized for watering the mine area, roads, 

green bolt development etc. The drains should be regularly de-silted particularly after the 
monsoon and maintained properly. 

Garland drains, settling tanks and check dams of appropriate size, gradient and length shall 

be constructed both around the mine pit and the over burden dump to prevent run off of water 

and flow of sediments directly into the agricultural fields and the water bodies and sump 

capacity should be designed keeping 50% safety margin over and above peak sudden rainfall 

(based on 50 years data) and maximum discharge in the area adjoining the minc site. Sump 

capacity should also provide adequate retention períod to allow proper setling of silt material. 

Sedimentation pits should be constructed at the comers of the garland drains and de silted at 

regular intervals. 
12. The void left unfilled in the area shull be converted into the water body. The higher benches of 

excavated void/mining pit shall be terraced and plantation done to stabilize the slopes. The 

slope of higher benches shall be made gentler for easy accessibility by local people to use the 

water body. 
13. Peripheral fencing shall be carried out along the excavated area. 

14. Dimension of the retaining wall at the toe of the OB dump and the OB benches within tie 

mine to check run-off and siltation should be based on the maximum rain fall data. 

15. Plantation shall be raised as 7.5 m wide green belt in the sáfety zone around the miníng lease, 

over burden dump, around water body, roads ctc. by planting the native species in consultation 

with the local DFO/Agriculture Department, The density of the trees should be around 1000 

plants per-ha, 
16. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical 

arcas prone to air pollution and having high levels of SPM (PM1o and PM2s) such as around 
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crushing and screening plant, loading and unloading point and transfer points. Extensive water 
sprinkling shall be carried out on haul roads. It should be ensurcd that the Ambient Air Quality 
parameterS conform to the norms prescribed by the U.P Pollution Control Board in this regard. 

17. The project authority should implement suitable conservation measures to augment ground 
water resOurces in the arca in consultation with the Regional Director, U.P Ground Water 
Board. 

15. Regular monitoring of ground water level and quality shall be carried out in and around thg 
mine lease by establishing a network of existing wells and constructing new piczo meters 
dunng the mining operation. The monitoring should be carried out four timcs in a year i.c., 
pre-monsoon, monsoon, post-monsoon and winter and the data thus collected shall be sent 
regularly to the SELAA. If at any stage, it is observed that the groundwater table is geting 
deplctcd due to the mining activity; necessary corective measures shall.be carricd out. 

19, The project proponent shall obtain necessary prior permission of the competent authorities for 
drawl of requisite quantity of water (surface water and ground water, if any) for the project. 

20. Suitable rainwater harvesting measures on long term basis shall be planned and implemented 
in consultation with the Regional Director, U.P. Ground Water Board. 

21. Vehicular emissions shall be kept under control and regularly monitored. Measures shall be 
taken for maintenance of vehicles used in mining operations and in transportation of mineral. 
The mineral transportation shall be carricd out through covered trucks only and the vehicles 
carrying the mineral shall not be overloaded. 

22. Drilling and Blasting operations shall not be carried out. 
23. Mineral handling arca shall be provided with adequate number of high efficiency dust 

CXtraction system. Loading and unloading areas including all the transfer points shoüld also 
have efficient dust control arangements. These should be properly maintained and operatcd, 

W24. Consent to operate shall be obtaincd from the UP Pollution Control Board, prior to start of 
enlhanced production from the mine. 

25. Liquid iwaste fom toilets etc, slhould be properly managed so that ground wnter is not 
contaminated. 

26. Pre-placcment medical examination and periodical medical exarnination of the workers 
engaged in the project shall be carried out and records maintained. For the purpose, schcdule 
of health examination of the workers should be drawn and displayed at the site and followed 
accordingly. 

27. Provision shall be made for the housing of labour near the site with all necessary infrastructure 
and facilities such as fuel for cooking, sanitation, safe drinking water, medical health care 
crèche ctc, 

28. A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the: 
SEIAA, U. P. 5 ycars in adyance of final mine closure for approval. 

29. All workers engaged must be covered under ESI as per mines act or under group insurance. 
scheme. 

The SEJAA also directed that blastinjg will-be done only ater getting the pemisston from 
the mining department. 
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LCcanntAa 

The above stipulated conditions will be enforced inter-alia, under the provisions of the 

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 

along-with their amendments and rules made there under and also any other orders passed by the 
Hon'ble Courts of Law relating to the subjcct matter. 

The project proponent will have to submit approved plans and proposals incorporating the 

conditions specified in the Environmental Clearance within 03 months of issuance of this 

clearance. The SEIAA/MOEF reserves the right to revoke the environmental clearance, if 

conditions stipulated are not, implemented to the satisfaction of SEIÁAMOEF. SEIAA may 
impose additional environmental conditions or modify the existing oncs, if necessary. 

This is to request you to take further necessary action in matter as per provisions of Gazette 
Notification No. S.O. 1533(E) dated 14/09/2006, as amended and send regular compliance reports 
to the authority as prescribed in the aforesaid notification. 

No........./ParvaSEACI967/2011/TA(M) 

Copy with enclosure for Information nnd necesSary action to: 

Member Secretary, SEIAA 

Dated: As nbove 

1. The Principal Secretary, Department of Environment, Goyt. of Uttar Pradesh, Lucknow. 

CGO Complex, Lodhi Road, New Delhi. 

(J. S, Yndav) 

2. Advisor, IA Division, Ministry of Environment & Forests, Govt. of Indía, Paryavaran Bhavan, 

4. District Magistrate, Allahabad, U.P. 

3. Chief Conservator, Regional Office, Ministry of Environment & Forests, (Central Region), 

Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow. 

5. Director, Department of Geology & Mining, U.P., Lucknow, 
6. The Member Secretary, U.P. PCB, PICUP Bhawan, Gomti Nagar, Lucknow: 

Z Copy to Web Master/Guard fle. 

(Dr. R.K. Sardana) 
Secretary, SEACI 

Dircctor (/e), Environment 
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State Level Environmnent Impact Assessment Authority, Uttar Pradesh 

To, 
Shri Abhilesh Kumar Gupta 
S/o Shrl Dwarika Prasad Gupta, 
43/1 S.P. Marg Clvl lines Allahabad. 

Ref. No..S JParya/SEIAA/967/2021 

Directorate of Environment, U.P 
Vinet Khand-1, Gomtl Nagar, Lucknow·226 o10 
Phone: 91-522-2300 541, Fux191-522-2300 543 

Bmall doeuplko@yahoo.com 
Webaite: wwwselaaup.com 

Date: /7 December, 2021 

Reference- MoEFCC Proposal no- SIA/UP/MIN/207287/2021 & SEIAA, U.P Fle no- 967 

Sub: Transter of the EC for the Janwa Sillca Sand Mining prolect at Bhukhand no, 84-87. 
100, 101, 105-110, 120, 121, 123-134, 143 village -Janwa, Tehsl- Bara, District-Allahabad, 
state-UP (leased area- 17,75 ha) E.N, -967 

Dear Sir, 
Please refer to your letter dated 01-04-2021 addressed to the Chairman, SEIAA, 

Directorate of Environment, U.P., Lucknow on the subject as above. The case" was 
considered In SElAA meeting held on 24-11-2021. 

SEIAA noted that the above project was taken In its 495th meeting dated 29.09.2021 
in which SEIAA noted that physlcal report of the above lease Is not submitted aS per 
Parivesh Portal and the area ls also not mentioned in DSR. Hence SEIAA opined tha the 
project proponent shall submit the same. The project proponent has submitted hls reply 
vide letter dated 19.10.2021. 

SEIAA revlewed the reply and also SEIAA gone through the letter of Mrs, Amita 
Gupta dated 08,06.2021 regarding transfer of Environmental Clearance to the above project 
issued vide letter no. 1803/ Parya SEAC/967/2011 TAM dated 11,11.2014, SEIAA gone 
through file and documents and noted that the Environmental Clearance was issued to Shrl 
Kanhaiya Lal C/o Shri Dwarika Prasad Gupta 43/1 S.P, Marg Civil lnes Allahabad. SEIAA gone 
through the deed of transfer of mining lease dated 01.07.2015 between the two partles, 
letter no. 3448/Khanan-2015-16 dated 07.08.2015, letter no. UP/Allahabad/SISD/MPLN/R 
02/10-11 dated 02.05.2011 of IBM Central Zone and mining plan approval letter dated 
10.06.2021. SEIAA opined to transfer Environmental Clearance issued vlde letter no. 1803/ 
Parya/ SEAC/ 967/ 2011TAM dated 11.11.2014 from Shrl Kanhalya Lal C/o 
Shri Dwarika Prasad Gupta 43/1 S.P. Marg Civil Uines Allahabad to Smt. Amlta Gupta W/o 
Shrl Dwarika Prasad Gupta and Shrl Abhllesh Kumar Gupta S/o Shri Dwarika Prasad Gupta, 
43/1 S.P, Marg Civil lines Allahabad for 5 years and 12,500 m' capacity. 
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TiaDtecRtimianes Sikaranss 

Area mentioned In the previaus EC is being transfurred only. if there is a change in 

geo-coordinates of the arca tren EC will be nut ond void. 

Rest all the content of Environmartal Cleaiance letter no. 1803/Parya 

SEAC/967/2011 TAM dated 11.11.2014 slhali remaln same. 

No.sa M/Psrya/stJAA/967(2029 dated: As above 
Copy, through ernall, for information and necessary action to -

(Ajay Kumar Sharma) 
Member Sccrotary, SEIAA 

1. The Principai Secretary, Departrment ef Environment, Forest and Climate Change, 

Government of Uttar Pradesh, Lucknow (email -soenvupsQredlfmail,.com) 

2. Joint Secretary, Ministry of Envircnmant, Forest and Climate Change, Government of 

India, 3rd Fiocr, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Deihl 

110003 (email- sudheer.ch@aov in) 
3. Deputy Director General of Forests (C), Integratsd Regonal Offico, Ministry of 

Environment, Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector "H, 

Alganj, Luckncw-226020 (emall -roczlko-mef@nicJn) 

4. Director, Geology & Mining. Uttar Pradesh, Khanl] Bhawan 27/3, Raja Rom Mohan Rai 

Marg, Lucknovw-2 26001 (email -dRmupexp@Rnail.cem) 

5. District Magistrate, Allahabad, Uttar Pradesh. 

6. Member Secretary, Uttar Pradesh Pollutlon Control Board, TC-12V, Paryavaran 

Bhawan, Vibluti Khand, Gomti Nagar, Lucknow-226010 (email -ms@uppcb.com) 

7. Copy to Web Master for uploading on PARIVESH Portal. 

8. Copy for Giuard File. 

(AJay Kumar Sharma) 
Member Secretary, SEIAA 

lR aLSaSand 3hinAeIUEbkhand na. 1447 189. 1G1. 12-110 
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ULTR.\ TE TIJ"G - R£ E.-IBCH L . .\BOR.\TOR\' 
(An ISO 9001� Certified & NABLAccredited Laboratory) 

Certificate No. T-3142 
Laboratory: C-43, Se.ctor-88, Phase-IT, Noida, UP

Ph. o.: 0120-2449299, +91-9971912476, 9350952231,
Website: http://www.ultralabnoida.com 
E-mail: ultraresearchlab@ ail.com

TEST REPORT 

Water Sample Analysis 

ode:W-16022015-01 Issue Date: 19/02/2015 
o SHRI KANHAJY A LAL C/0 SHRI DWARIKA PRASAD GUPTA 

43/1, S.P.MARG,CIVIL LINES 

rune 
Received On 
:>rawn By 

-g Location
& District

e Drawn On
Quantity 

Parameter 

Odour 
Cafcium(as Ca) 
Ma nesium as M ) · 

DJSTRICT-ALLAHABAD, ·uTT AR PRADESH ,211002 

Mining of Stone Ballast/Khanda (Sand Mine) 
16/02/201 S 
Mr. Shantun Singh (UTRL) 
·around Water
84-87, I 00, 10 I, 105-110, 120,121, l 23-134, 143
17.75 Ila

Near Village-Janwa
Bara ,Allahabad (U.P)
. 13/02/20 l S
2.0 Liter
Normal
16/02/2015 To 19/02/2015

RESULTS 

Test Method Results Units 
IS:3025(Part- I l) 7.83 

� JS:3025(Part-4) <5.0 Hazen 
JS:3025 Part-5 Unob' ectionable 
1S:3025(Part-40) 84.16 
IS:3025(Part-46 13.99 

Total Hardness (asCaCO3) IS:3025(Part-21) .268.0 
Chloride(as Cl) IS:3025(Part-32) 193.38 
Alkalini as CaC03) lS:3025(Part-23 181.47 m 
lron(as Fe) IS:3025(Part-S3) 0.064 m 
Fluoride(as F APHA-4500 F 0.39 m 
Total Dissolved Solid IS:3025(Part- I 6) 518.0 m 
Nitrate as N03 IS:3025(Part-34 19.14 m 
Electrical Conductivit IS:3025(Part-14 822.0 µs/cm. 

**End of Report** 

The results given above are related to the tested sample, for various parameters, as observed at the time of sampling. 
The customer asked for the above tests only. 

- This test report will not be used for any publi'city/legal purpose
• The test samples will be· disposed off after two weeks from the date of issue of test report, unless until specified by

the customer.

• ForULTRA-TESTI �TORY 

( ) 

Assuring you of best our services at all 
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To, 
163788/UPPCB/Allahabad(UPPCBRO/CTO/both/PRAYAGRAJ/2022 

M/s 

1. 

Smt Amita Gupta and Abhilesh Kumnar Gupta (Silica Mining Lease) 
Janwa, Bara, Prayagraj 

Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone:0$22-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb,com 

Uttar Pradesh Pollution Control Board 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

No 

CCA is hereby granted to Smt Amita Gupta and Abhilesh Kumar Gupta (Silica Mining Lease) located 
at Janwa, Bara, Prayagraj. subject to the provisions of the Water Act, Air Act and the orders that may be 
made further and subject to following terms and conditions : 

1 

This CCA Smt Amita Gupta and Abhilesh Kumar Gupta (Silica Mining Lease) granted for the period 
from 12/09/2022 to 31/12/2026 and valid for manufacturing of following products. 

Product 

Sand/morrum in Cu 
Meter/Year 

Kind of Efluent 

Domestic 

Quantity 

12500 

S.No. 

Quantity(KLD) 
1.0 KLD 

Unit 

2. Conditions under Water(Prevention and Contro! of Pollution) Act -1974 as amended : 
(i) The daily quantity of effluent discharge (KLD) : 

Cubic Meters/Year 

Date: 12/09/2022 

Treatment facility 

Septic Tank 

Application Id-| 
17697401 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality. 

Parameter 

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

Industrial Effluent Quality Standard 

Discharge point 
Soak Pit 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time : 

Standard 

A-2 

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 
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(V) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 
continuously so as to achieve the quality of the treated sewage to the following standards. 

S No. 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended ; 

SNo. 

D The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards. 

1 

Parameters 

S No. 

1 

Air 

Pollution 
Source 
Dust 

emission 
during 
manual 

mining, 
transportati 

on and 
loading/unl 
oading of 

Silica 
Sand/Morru 

m. 

Air Pollution Source Details 

Type of fuel 

Standards for 
Noise level in 

db(A) Leg 

Standards 

Stack no 

(1) The unit will not use any type of restricted fuel. 

Stack no 

Emmission Quality Standards 

Control 
Device 

Industrial 
Area 

Particulate 
Matter 

Parameters 

Particulate Matter 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 

Height of 
Stack 

water 

sprinkling 
system and 

Green Belt for 
|controlling dust 

emission. 

iiil) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows : 
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards 

Ambient Air 
Standard as per 

E(P) Act 1986. 

Commercial Residential 
Area Area 

Silence 
Zone 

Day Night| Day Night Day Night Day Night 
TimeTime Time Time Time Time TimeTime 

4. Essential documents to be submitted by the Industry/Unit as Applicable : 
i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
(ii) Quarterly compliance report of the CCA, photograph of ETPIAPCS/Waste Storage Area. 

75 70 65 55 55 45 50 40 
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5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of 
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
7. In compliance to the G.O 101|/81-7-202 1 -09 (Writ)/20 16 dated. 13.10.2021 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-htp://www.upecp.in/Training Session.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the 
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand 
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non 
compliance of this direction, your consent will be revoked by the Board. 
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked. 

Specific Conditions: 
1. This consent is valid for production of Silica Sand/Morrum-12500 Cu Meter/Y ear by opencast and semi 

mechanized mining in 17.75 hectare leased area at Bhukhand No. 84-87, 100, 101, 105-110, 120, 121, 123 
134, 143 Village-Janwa, Tehsil-Bara, Tehsil-Prayagraj. 
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level 
Environment Impact Assessment Authority (SEIAA) vide letter no. 1803/Parya/SEAC/967/2011 dated 
11.11.2014, which has been transferred to your unit vide letter dated 17-12-2021 and submit its compliance 
report to UPPCB. 

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired 
simultaneously with the expiry of mining lease. 
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 
from CGWA. 

6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility. 
Industry shall maintain ZLD. 
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 
dust emission during mining, transportation, loading and unloading of sand/morrum. 
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve 
the standards prescribed under E(P) Rules, 1986. 
9, Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 

Board. 

10. All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to prevent 
dust emission. 

11. Water will be sprayed after loading activity (if sand/morrum collected could be dry condition) 
12. The dust suppression measures like water spraying will be done on the haul roads and working areas. 
13. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans 
boundary Movement) Rules 2016. 
14. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 
15. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board 

and UPPCB for protection and safe guard of environment from time to time. 

16. Consent fees if revised, shall be payable by industry from the date of its applicability. 
17. Industry shall comply with the relevant provisions of Environmental Laws. 
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18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 
suspended during the closure period and after ensuring the compliance and after revocation of closure order, 
the CTO will automatically be effective with additional conditions mentioned in the closure revocation 
order. 

General Conditions: 
1. The applicant shall get analysed the samples of efluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate effect. 
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement et. or any change in effluent discharge 
point or emission point 
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 

may be necessary. 

Copy to: 

Digitally signed by 
-RAJENDRA SINGH 

Date: 2022.09.13 11:14:33 
+05'30' 

Chief Environmental Officer (circle-2) 

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CT0 conditions on 

quarterly basis. Digitally signed by RAJENDRA 
SINGH 

Date: 2022.09.13 11:15:06 +0530 

Chief Environmental Officer (circle-2) 
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Fencing Photographs 
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09/06/2022, 14.23 

Registration No.: 202204000642 

Name of the Owner 

Designation 

Company Address 

Address of the Applicant 

Date of Submission 

Location Particulars 

District 

Plot No./Khasra No. 

Certificate of Registration of User for Abstraction of Ground Water 
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

Ward No./Holding No. 

Date of 

Construction/Sinking of 
the WelI 

Type of Well 

Purpose of well 

Ty pe of Pump Used 

UTTARA 

AMITA GUPTA 

CEO 

Operational Device 

Particular of the Existing Well and Pumping Device 

23/04/2022 

Prayagraj 

Gata No. 2192, 2195, 2196, Vill- Bihariya, Tehsil 

43/1, S.PMarg. Civil Lines, Allahabad-211001 

GATA NO. 2192, 2195, 2196 

20/08/2019 

Strainer Position (For Tube Well) 

GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 

Tube Wel/Boring 

Government of Uttar Pradesh 

Industrial 

Submersible 

Electric Motor 

Form 3 (B) 
[See Rule 8(1)] 

Date of Energization (In Case of Electric Pump) 

Company Name 

Authorization Letter 

Application Form Serial 
No. 

Specimen Signature 

Block 

Depth of the Well (In 
meter) 

Assembly Size(For Tube 
Well) 

H.P. of the Pump 

Rate of Withdrawal 

(mhr.) 

Modi Minerals 

Municipality/Corporation No 

20/08/2019 

Udyog 

Download 

PGRJO422RINO016 

SHANKARGARH 

NA 

45.00 

A -S 

3.00 

9.00 

1/3 

68345



Ckat gaton 8 88se p the taes of the onfotmation unished ry tie npplieanf 6ubject to the conditions stated o/9rleaf. 

e ge s e atrt 
e e o est t 

ee 

he (hi¡te aoMà hie hae et Coutct reaerven he right to stop Oxtaction of qr0und water frorn the well due to uality hazards or 

¬ thN 

eeite 

$ th cie 

ocotg the juantity of gound wate exlracted, every Said uSot shal affiz watet netars, which racord 

uflot of pupng devites art it shall be prenuned that the qU4ntity reordad ty the roeter has been 

h cotan i pUVed The ate of vtracion ot yfound water fron tha woll a9 shun in tern 3() shall not at 

y yhe patculars informaton furmished by Ifhe applicant in hisS application for is9uance of this registration is found to be 

e d oeo p the eiating well, fresh registration has to be obtained 

Rdesgn rate cf withdraw al and pumping device in respect of the ezisting woll as indicated at S1. (2 and (3) of this 

al e ae whot prio permission of the District Ground Water Managomont Council. Any deviation in this regard shall lead to 

h �urng vercaton at any subseq°ent stage. this registration is iable for cancellation. 
tette of pezometers and installation of digital water level recorders with telemetry shall be rnandatory for user. Depth and zone 

ajje b pezmese shouid be commensurate with that of the pumping well. The data, obtained frorm digital water level recorders shall be 

ate vaiabike 1o this office on monthly basis. 
Gvioeines forJnstallation of Piezometers and their Monitoring 

ezometer s a borewell Aubewell used only for measuring the water level by lowering the tapel 3ounder or automatic water level measuring 
guoment t is atso used to lake water sample for water quality testing whenever needed. General guidelines for installation of piezometers 

. The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is 
being withdrawn. The diameter of the piezometer should be about 4' to 6". 

1 

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more 
than one pezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow 
as well as deeper ground water aquifer monitoring. 

3 

.No of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

S No Quantum of Ground water withdrawal (cum/day) 

< 10 

11-50 

50- 500 

> 500 

valdatson 

No.of piezometers required 

1 

1 

Manual 

0 

Monitiring Mechanism 

1 

" The measunng frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should 
be given in meter upto two decimal. 

DWLR with Telemetry 

. For measurement of water level sounder or automatic water level recorder (AWLR) Digital Automatic water level recorder (DWLR) 
wth telermetry system should be used for accuracy. 

2 

" The measurement of water level in piezometer shoud be taken, only after the pumping from the surrounding tube wells has been 
stopped for about four to six hours. 

8 Any othet condtonis) tnat may be imposed by the District Ground Water Management Council. 

" A the delals regarding coordinates. reduced level (with respect to mean level), depth, zone taped and assembly lowered should be 
provdes tor bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh. and for its 

Th ground waler qualty has to be monitored twice in a year during pre-monsoon (May/June) and post-monsQOn 

190De/November) periods Qualty may be got analyzed from NABL approved lab. Besides, one sample (1 t capacity bottle) to the 
nceed Duector Ground VWater Department, Utar Pradesh, for chemical analysis. 

Any othiet ste Specfic fequitement regarding safety and access for measurement may be taken care ot. 

A Fermanent Gibplay boatd should be installed at piezometer/Tube wells site for providing the location, piezometet tube well number, 
Oepth ard zone tapped of piezometer/tube well for standard referencing and identitication,. 

23 

et&et t he ve wA 
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330C202 14.3 
Oate 09'06/2022 

Place Pray agraj 

This certificate is electronically generated and does not require digital signature 

3/3 
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ANNEXURE R-7
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SAFETY GEARS TO WORKERS 

A ANNEXURE R-8 76353



SAFETY GEARS & FIRST ÄID BOX 

FIRST AID BOX 

2019,12.2816:07 

2019.12.28 16:02 
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UAG 45js/ 2021-22 
( TH) 

O-43/1 qoto HrÍ iaci lgH, JUSRG| 

87, 100, 101, 105 110, 120 
qEI EI5 24.05 2013 

135, 143 T5 r9A1-17.75 to ta 
23.05.2033 (Te7 à ferg zigat/ Argica 

quR 3TEI o 19.08.2021 3q41c 

ferot ug ai E77 
HT0 Oiozto, E 

1. The Commitee observed that the leaseholders have not made proper demarcation of geo 
coordinates in their lease area. During visit, Committee found pucca pillars at the mining 
sites but most of these mines site pillars have not mentioned Geo-Coordinate along with 
depth of the mines. 

2. During visit ponding of water in the mining area where observed which was informed that 
it is becau[e of heavy rain this year during rainy season. No benching has been made in the 
mining areas as per Uttar Pradesh Department of Mining and Geology Guideline. 

3. During visit, the project proponents have not installed weigh Bridge at the mining site to 
quantify mined out material. 

4. During visit. Committee observed that top soil of the mining areas were not stored 
temporarily at the earmarked place for land reclamation/restoration of the same as per the 
guidelines. 

5. Committee observed that most of the project proponents have not put-up display board at 
the mining sites. 

6. During visit, the committee observed that lease holders have not installed CCTV camera at 
entry and exit point of the mining area. 

7. Committee observed that the over burden of hard rock slab material after excavation of the 
silica sand have been dumped in improper manner in the mining areas. 
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fis:17.01.2022 

1. Pucca Pillars were already there at the mining site. As required, Numbering of all the pilars have 
been done along with Geo-Coordinates. Pics are as under : 

2. During visit, Ponding of water in the mining area was observed. It was due to heavy rain during 
that period. All the water from the mines has been removed and it is in complete dry conditíon. 
Benching has also been done as per requirements. Pics are as under: 

79356



3. Welgh Bridge located near mining area is belng used to quantifty mined out material. Pics are as 
under: 

4. Top soil of the mining areas has been stored at the carrmarked place for land 
reclamation/restoration of the same as per guidelined, Pics are as under : 

5. Display Board has been put-up at the mining site. Pics are as under: 

80357



b CCIC cameras has been installed at the entry and exit point of the mining area as per 
requirement. 

7. Over burden of hard rock slab material after excavation of Silica Sand have been removed. Pics 
are as under : 
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Plantation 

82359



PLANTATION 1 

83360



PLANTATION-3 

84361



85362



86363



87364



88365



89366



90367



91368



92369



93370



94371



95372



96373



97374



98375



99376



100377



101378



102379



103380



104381



105382



106383



107384



108385



109386



110387



111388



112389



113390



114391



115392



116393



117394



118395



119396



120397



121398



122399



123400



124401



125402



126403



127404



128405



129406



130407



131408



132409



133410



VaA2 /A/2020-21 
feis o7 os/2021 

87, 100, 10), 105 110, 120 135. 143 TeI 17.750O T-ã V f5 24.052013 i 

UP Allahabad Silica/MPCNR-02/10-1 c; 0205 2011 IRT HrOGT f4I 4T fuHT 

2. fraer TEKA, yUIII 

3/8/2021, 11:08 AN 

134411



|0853 00 

gya jI/434(1) 
(uRTR 417 yd 418 cy) 

102 

y i0... 

yHIG TT rarf-43/1 HOfo Hrf, 

iO-742/afiu, 
2020-21 fis 05.03.2021 3g4IT d 
fatis qt 2014--15, 2015-16, 2016-17, 
2017-18, 2018-19 T 2019-20 t 
37R 6 X 50 50,000 = 50 3,00,000.00 

01 

Chequs No- 0010^o 

3,00,000.00 

3,00,000.00 

13 IL 2021 

135412



M/s Sharda Canvas Storo 021/03 Triven Ro¡a Krehna Nagar Kyedgan Prayag Ra 
Mobite No9416308974 

0830000370 9A30000320 
GSTINUIN O0ACHPO8367R ZN 
State Nane Utar Pradee, Gode 00 
EMa 6hardacanvas7020@onat com 
Buyet 

MODI MINERALS UDYOG 
43V1 SPMARG CIVIL LINES ALLD 
GSTINUIN 09ADCPG8A05A 1Z2 
State Name Uttar Pradesh, Code: 09 

S 

1 6005 Warp Knitted Fabrics 5% Sqmt 

Less 

Description of Goods 

Amount Chargeable (in words) 
INR TWo Thousand Eight Hundred Only 

"ASNISAC 

Company's VAT TIN 
Declaration 

Correct. 

Tax Involco 

09912800210 

Invoco No 

Total 

1116 
Dolivory Note 

Suppliors Rof 

Buyer's Order No. 

Output C Gst @ 2.50% 

Despatch Document No. 

Output S Gst @ 2.50% 

We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and 

Despetched through 

Terms of Delivery 

Round Off 

.6005 

Total 

HSN/SAC Quantity 

2,666.67 

200.00 sqmt 

200.00 sqomt 
,T 

Alc No. 

Company's Bank Details 
Bank Name 

Datod 

29-Aug-2022 

SUBJECT TO PRAYAGRAJ JURISDICTION 

Mode/ferms of Payment 

This is a Computer Generated Invoice 

Cash Salos 
Other Roference(6) 

Dated 

Tax Amount (in words): INR One Hundred Thirty Three and Thirty Four palse Only 

Delivery Note Date 

Dost1nation 

Rate 

Taxable Central Tax T State Tax 
Value Rate Amount Rate Amount 
2,666.67 2.50% 66.67 2.50% 66.67 

per 

13.33 Sqmt 

2.50 % 
2.50 % 

Amount 

66.67 

2,666.67 

66.67 
66.67 

(-)0.01 

2,800.00 
E. & O.E 

Total 
Tax Amount 

133.34 

Bank of Baroda Od Alc 9242 
13520400009242 

Branch & IFS Code : KYDGANJ BRANCH 8& BARBOKYDGAN 

133.34 

for M/s Sharda Canvas Store 

Authorised Signatory 

66.67 

136413



MOQ MINERAL UOYoa 
4SMANO C UNES ALLO 
8tNN 

OADCAG8405A122 
U Prases Code 09 

Description of Goods 

1 3917 Polithin 18% 

Aount Chergesbie (n words) 

Docisratn 

HSN/SAC 

Cornpanys VAT TIN 

Tax Invoice 

G02 
Dativery Note 

09912800210 

Bupplers Rof 

Total 

Buyer'o Orde: tio 

Despatch Document No 

Output C Gst @ 9% 
Output S Gst @9% 

Round Off 

Despatched through 

JO Throe Thousand Five Hundred Ninety Threo Only 

Terms of Delivery 

Total 

HSN/SAC Quantity 

We deore tha! th°s invoce shows the actual price of the 

g00ds Certed 6nd trat all paruculars are true and 

3917 

Taxable 
Value 
3,044.69 

3,044.69 

Tas Armount (in words) INR Five Hundred Forty Eight and Four palse Only 

37.04 kg 

37.04 kg 

Central Tax 
Rate Amount 

9% 274.02 

A/c No. 

Company's Bank Cetails 
Bank Name 

(ORIGINAL FOR RECIPENI) 

SUBJECT TO PRAYAGRAJ JURISDICTION 

This is a Computer Generated Invoice 

Datad 
1Jul-2022 
Moderterns od Paymert 

Other Retoeca(a) 

batod 

Delivery tiote Date 

Dest1naton 

Rate per 

82.20 ka 

Rate 

9% 

State Tax 

9% 

9 % 

Amount 

Amount 

274.02 
274.02 

3,044.69 

274.02 
274.02 

0.27 

3,593.00 
E. &OE 

Total 
Tax Amount 

548.04 

Bank of Baroda Od Alc 9242 
13520400009242 

Branch & IFS Code: KYDGANJ BRANCH & BARBOKYDGAN 
for M/s Sharda Canvas Store 

548.04 

Authonsed Slgnatory 

274.02 

137414



M/s Sharda Canvas Storo 
921/883 Triveni Road,Krishna Nagar 
Kyedganj Prayag Raj 
Mobile No, 9415308374 
9839060378, 9839060320 

GSTIN/UIN: 09ACHPG8367R1ZN 
State Name Uttar Pradosh. Code : 09 
E-Mall shardacanvas7826@gmail.com 

Buyer 
MODI MINERALS UDYOG 

43/1 S P MARG CIVIL LINES ALLD 
GSTIN/UIN 
State Name 

09ADCPG8405A122 

Uttar Pradesh, Code: 09 

Description of Goods 

1 3926 Hdpe/ P P Tarpaulin 18% 

Amount Chargeable (in words) 

3926 

"R Three Thousand Four Hundred Thirty Only 

HSN/SAC 

Tax Amount (in words) 

Company's VAT TIN 
Declaration 

Tax Invoico 

: 09912800210 

Total 

Involce No 

554 
Delivery Note 

Supplior's Ref. 

We declare that this invoice shows the actual price of the 

goods described and that all particulars are true and 

correct. 

Buyer's Order No. 

Output C Gst @9% 
Output S Gst @ 9% 

Despatch Document No 

Despatched through 

Terms of Delivery 

Total 

HSN/SAC Quantity 

3926 

Taxable 
Value 
2,906.78 

2,906.78. 

(DUPLICATE FOR TRANSPORTER) 

Rate 
9% 

36.10 kg 

Central Tax 
Amount 

261.61 

36.10 kg 

261.61 

Company's Bank Details 
Bank Name 

Alc No. : 

Branch & IFS Code: 

This is a Computer Generated Invoice 
SUBJECT TO PRAYAGRAJ JURISDICTION 

Dated 

17-Jun-2022 
Mode/Terms of Payment 

CASH SALES 
Other Reference(s) 

'Dated 

INR Five Hundred Twenty Three and Twenty Two paise Only 

Delivery Note Date 

Destination 

Rate per 

80.52, kg j.2,906.78 

Rate 
9% 

State Tax 

9 % 
9 % 

Amount 

Amount 
261.61 

73,430.00 
E. & 0.E 

261.61 

261.61 
261.61 

Total 
Tax Amount 

523.22 
523.22 

Bank of Baroda Od Alc 9242 

13520400009242 
KYDGANJ BRANCH & BARBOKYDGAN 

for M/s Sharda Canvas $tore 

Authorised Signatory 

138415



Mis Sharda Canvas Store 
921/683 Triveni Road, Krishna Nagar 
Kyedganj Prayag Raj 
Mobile No 9450617156, 9415308374 
9839060378, 9839060320 

GSTIN/UIN: 09ACHPG8367R1ZN 
State Name: Uttar Pradesh, Code: 09 

Buyer 
MODI MINERALS UDYOG 

43/1 SP MARG CIVIL LINES ALLD 
GSTIN/UIN 
State Name 

SI 

09ADCPG8405A122 
Uttar Pradesh, Code: 09 

13917 Polithin 18% 
15x1 Nk 

Description of Goods 

Amount Chargeable (in words) 

3917 

HSN/SAC 

Company's VAT TIN 
Declaration 

Output C Gst @ 9% 
Output S Gst @9% 

INR Three Thousand Four Hundred Sixty Eight Only 

Tax Invoice 

Round Off 

: 09912800210 

Total 

Total 

Taxable 

Invoice No. 

226 

We declare that this invoice shows the actual price of the goods described and that all particulars are true and Correct. 

Delivery Note 

Supplier's Ref. 

Buyer's Order No. 

Despatch Document No. 

Despatched through 

Terms of Delivery 

Value 
2,938.62 
2,938.62 

HSN/SAC Quantity 

3917 

Rate 

36.50 kg 

Central Tax 
Amount 

264.48 9% 

Alc No. 

36.50 kg 

Tax Amount (in words): INR Five Hundred Twenty Eight and Ninety Six paise Only 

264.48 

Company's Bank Details 
Bank Name 

SUBJECT TO PRAYAGRAJ JURISDICTION 
This is a Computer Generated Invoice 

(ORIGINAL FOR RECIPIEN) 

Dated 

7-May-2022 
Mode/Terms of Payment 

Rate 
9% 

Cash Sales 
Other Reference(s) 

Dated 

Delivery Note Date 

Rate 

Destination 

per 

80.51 kg 

9 % 
9 % 

State Tax 

Amount 

Amount 
264.48 
264.48 

2,938.62 

3,468.00 
E. &O.E 

264.48 
264.48 

0.42 

Total 
Tax Amount 

528.96 
528.96 

Bank of Baroda Od A/c 9242 
13520400009242 Branch & IFS Code : KYDGANJ BRANCH & BARBOKYDGAN for M/s Sharda Canvas Stpre: 

Authorised Signatory 

139416



Mis Sha)da CSSV� Store 
is298 Road Kreho iagat 
Kyatgar ayag fRe 
Mle No 4001780 41100174 

NODM MINERALS UOYoa 
41SPMARG CVs LINES ALLO 

GSTINUN 09ADCPG8405A 122 
`tate Nane Utar Pradesh, Code. 09 

Less 

URas rotos, Cote 00 

1 3917 Polithin 18% 

Descnction of Goods 

Amount Chargeable (in words) 

3917 

Deciaraion 

Tax Amount (in words) 

Output C Gst @ 9% 
Output S Gst @ 9% 

Round Of 

HSN/SAC 

Company's VAT TIN 

INR One Thousand Four Hundred Ninety Only 

Total 

Total 

Tax Involco 

09912800210 

HSN/SAC 

3917 

Taxable 

Value 

1,262.98 

We dedare that this invoice shows the actual price of 
tho goods described and that all pariculars are true 
and correct 

1,262.98 

1242 

GST 

Rate 
Quanty 

18 % 13.80 kg 

13.80 kg 

A/c No. 

Central Tax 
Rate Amount Rate 

9% 113.67 9% 

INR TWo Hundred Twenty Seven and Thirty Four paise Only 

113.67 

Company's Bank Details 
Bank Name 

Branch & IFS Code 

Rate 

SUBJECT TO PRAYAGRAJ JURISDICTION 

This is a Computer Generated Invoice 

Dated 

4Jan-2021 
Oher Potatenca!s) 

91.52 

Der 

kg 

9 % 

9% 

State Tax 

Amount 

113.67 

113.67 

Amount 

1,262.98 

113.67 

113.67 

(-)0.32 

71,490.00 
E &OE 

Total 

Tax Amount 

227.34 

227.34 

Bank of Baroda Od Alc 9242 
13520400009242 
KYDGANJ BRANCH & BARBOKYDGAN 

for M/s Sharda Canvas Store 

Auhonsed Signalory 

Uttar Pradesh 

140417



GSTIN N0. 09AEVPJ1329N1ZU 

Name 

COMPOS0TION TAXABLE PERSON 

BILLOF SUPPLY) 

Addrass 

DHEERAj KOMAR NEERA] KUMAR CANVES STORE 

TERMS & CONDTION: 

Deals in : Truck Trlpal, Scooter Covor, Car Cover, Rope Etc. 

682, KRISHNA NAGAR, TRIVENI ROAD, KYDGANJ, ALLAHABAD 

Details of Recoiver/Biled To: 

GSTIN: 94.AD<ea.bMAlZslis:.state Code: 

Description of Goods 

A 

Meter! HSN COde Welght 

Goods once sold will not be taken back. 

Mob.:9454359545 
UP. State 

No 

p.a. wll be charged If the payment Is not made within the stípulatedtime. 

|2. Interest @ 24@ p 

13. Sublect to "Allahabad' Jurisdlctlon only. 

State Code: 09 

178 

Dale o6 
Rale 

TOTAL 

Amount 

Total Invoice Amount in 
words.oA.maFor Dheeraj Kumar Neera) Kumar Canives Store 

1SGo 
Cartfiad thttho partcularn glven above ara trua and coroct 

Authorised Slgnatory 

141418



Si Kanhaiya Lal 
Clo Owanka Prasad Gupta 
43/1, S.P.Marg 
Civil Lines, Allahabad 

SALE INVOICE CASH 

s.Item Description 

Shirt 

Pant 

DEEPANJALI GARMENTS 
HO:SHANKARGARH ALLAHABAD 

B.O:70, K.P KAKKAR ROAD 
ALLAHABAD 

Phone: 9454837952 

SALE INVOICE CASH 

TIN: 09613401297 

VAT 9250.00°4%=370.00 SAT:1%=92.50 HAVE A NICE DAY 

Rs. Nine Thousand Seyen Hundred Twelve & Paise Fity Only 

Terms & Conditions 
1-G000S ONCE SOLD WILL NOT BE TAKEN BACK. 
2-ALL SUBJECT TO ALLAHABAD JURISDICTION ONLY. 

Invoice No.: P00611 

L.R.No. 

Transport : 

Copy : Oriaina/Duplicate/Triplicate 
Date: 22/08/2017 

Qty. Rate Tax% Amount 

30 

30 160 5.00 4800.00 

VAT 4% 

Date: 22/08/20 1 7 

SUB TOTAL 

SAT 1% 

260 5.00 7800.00 

GRAND TOTAL 

For DEEPANJALI GARMENTS 

Authorised signatory 

12600.00 
504.00 
126.00 

13230.00 

142419



GsN : 09B8GPA6251B1Z5 

Invoice No. 
Date of lvoice 

Billed t : 
Moi Mierak Utyog 
ARahata 

1.8LANKETS 

2450 
: 14-01-2022 

SA, Desoiption of Goods 

STIN / UIN :09ADCPG8405A1Z2 

MSN/SAC Tax Rate Taxable Amt. 
63014000 S% 

Terms & Conditions 

E.& 0.E. 
1. Goods once sold will not be taken bad. 

CGST 
5,952.38 148.81 

15/18 K P KAKKAR RC:AD, Chandralok Churaha 
CIN. 211003 

Pel, 993SS81076 emall i shubhomagarawal05 %,mall.com 

HSN/SAC 
Code 

is not made vwith in the stipulated time. 

63014000 

Grand Total 

3. Subjed to Uttar Pradesh' Jurisdicion only. 

Rupees Six Thousand Two Hundred Fifty Only 

R.R.CREATION 

2. Interest @ 18% p.a. vill be charged if the payment 

TAX INVOICE 

SGST 
148.81 

Qty. Unit 

25.00 Pcs. 

25.00 Pes. 

Total Tax 
297.62 

Place of Supply 
Reverse Charg. 

Shipped to 
Modi Minerals 

Allahabad 

GSTIN / UIN 

Price 

238.10 

Bank Details : ICICI BANK,Chowk Br., Alld., A/c No.0309 )5500522 IFSC: : rj00309 

Receirer's Signature 

: Utar Pradesh (09) 
N 

09ADCPG8405A122 

CGST SGST SGST 

Amount Rate Amount 

148.81| 2.50 % 148.81 

Original Copy 

Amount() 

6,250.00 

6,250.00 

For R.R.CRE�TION 

Authorishd Signatory 

143420



Involce No. 
Date o Involoe 

: 098BGPA6251B1Z5 

Billed to : 
Crh 

GSTIN/ UIN 

SN. Descrttson of Goods 

6301 

LANKETS 

HSN/SAC Tax Rate Taxable Amt. 

5,047.62 

1254 
23-11-2020 

S% 

E.& O.E. 

Terms & Conditions 

.Goods once sold will not be taken back. 

15/18 K P KAKKAR ROAD, Chandralok Chauraha 
CIN: 211003 

Tel. 9935881 076 emall : shubhamagarawal05Ogmall. com 

HSN/SAC 

Code 

5 not made with in the stipulated time. 

6301 

Grand Total 

CGST 

126.19 

Rupees Five Thousand Three Hundred Only 

TAX INVOICE 

R.R.CREATION 

. Interest @ 18% p.a. will be charged if the payment 

SGST 

3. Subject to 'Uttar Pradesh' Jurisdiction only. 

126.19 

Qty. Unit 

20.00 Pcs. 

20.00 Pes. 

Total Tax 

252.38 

Place of Supply 
Reverse Charge 

Shipped to : 
Cash 

GSTIN / UIN 

Price 

: Uttar Pradesh (09) 

Bank Details : ICICI BANK,Chowk Br., Alld., A/c No.030905C00522 IFSC: ICICO000309 

CGST 

Recelver's Slgnature : 

Rate 

252.38 2.50 % 

CGST 
Amount 

SGST 

Rate 

126.19 2.50 % 

SGST 
Amount 

126.19 

Orlginal Copy 

Amount() 

5,300.00 

5,300.00 

For R.R.CREATION 

Authérised Signatory 

144421



GS TIN: 09AASPA4998F1Z6 

Inv,jce No. 

invoce Date :... 

S 

Name 

Address 

State 

S.No. 

Total 

GSTN :0TADLPGB4DS.A1za. 
U.P. 

N�RAIN DAS AMAR NATH 

Reverse Charge P.M. State Coad 
Details of Receiver (Billed To) 

:MAI.MINERALS. UDJO4. 

DEALS IN : ALL KINDS OF CANVAS, TENTAGE. SAFETY ITEMS RON SCRAP & DISPOSAL 
172/152, K.L. Krishna Nagar, Kydgani, Allahabad-211003 email naraindasamarnath@gmail.com 

Name of Product/ Service 

fottenloth 

-170 

AII Subjecd to Allahabad Jurisdiction only. 

HSN 
Code 

09 

Qty.Rate 

TAX INVOICE 

Goods once sold will not be taken back. E.&.0.E. 

Transportation Mode 
Vehicle No. 

Date of Supply 

State Coad09 State 

Place of Supply ...8oA(. 
Details of Consignee (Shipped To 

Name 

Address: 
GSTN 

Total 
Rate 

Total linvolce Amount in Words 

Amount 

State Coad 

Rate 

.**** 

White Original for Rocipient 
Pink - Duplicato for Transporter 
Yollow - Triplicato for Supplior 

Ph.:9415351785 
7860920412 
9807121807 

CGST CGST sGSTI sGST IGST IGST Others 
Amount Charges Amount Rate 

00 

BANK DETAILS 

Bank Name: State Bank of India, Allahabad 

Degree College Kydganj, Allahabad 

Alc No. 65244212710 

IFSC Code $BINO050689 

Rs. 
Amount 

P. 

8400-C 

For : Narain Das Amar Nath 

Authorised Signatoty 

:gasatasa.AEs.al 

145422



TIN Na 09712801525 
DL 01-04-1998 

MIs Dhananjay Guptal 
924-A684, Triveni Road, Krishna Nagar, Kydganj, Allahabad -211003 DISPOSAE GOODS DEALERS, OLD MOTORSPARTS &SCRAPE Cotton Canvas, Tirpa, Barket Polthene, HD.PE. Fabrics, Cars & Scooter Covers etc. 

Address 

No 1240 

TNNa 

Patçulars 

Name 

SALEINVOICE Mobile : 9415308374 

Rapesih orgEanct 

|AI SOeDAlahead rton a'y 

|Sgrature ofAuthorized Person : 

Stats 

Bock No. 
23 

Phone: 0532-2558922 

Qty. 

Net Amount 

CRG NALICUPLCATE 0-PCE CCPT 

Wh Pirk YeRow 

Pre-Auenbcated 

Date --29IH 
Prop JAuth Signature 

Rate 

Vat Charged .% 

Amourt of Discount Rio 

Total Amount of Invoice 

Status : Propriter 

Arourt 
R 

Signaturg of Person Seller Goods: 
Name: Gupta 

P 

For Dhanançay Gupta 

146423



Rata 2.-2.al) 

(R395/ 

123757 

147424



GSTIN: 09AASPA4998F1Z6 

Invoice No. 

invoice Date 

State 

GSTN 
State 

S. No. 

Total| 

Reverse Charge P. M. 
Details of Receiver (Billed To) 

Name :h, DDI.A1.ZN LBAL..UXD..A34. Address:SMeag...«Cuz.Ame. 

DEALS IN:ALL KINDs OF CANVAS, TENTAGE, SAFETY ITEMS. IRON SCRAP & DISPOSAL 
172/152, K.L. Krishna Nagar, Kydganj, Allahabad - 211003 

.Paa9,Re.. 

NARAIN DAS AMAR NATH 

-Gf. COAADCPA24DSAg.z. 
Name of Product / Service 

Total Invoice Amount in Words 

State Coad 

All Subject to Allahatbad Jurisdiction only. 

57|Transportation Mode 

09 

Code 
HSN Qty.Rate 

Goods once sold will not be taken back. E.&.0.£. 

TAX INVOICE 

Vehicle No. 

|State Coad o State 

Date of Supoly ..06/2R 
Place of Supply Sho.Als.. 

Details of Consignee (Shipped To) 

Name 

Address: 
GSTN 

Total 

email:naraindasamarnath@gmail.com 

Rate 

State Coad 

CGST CGST sGsT SGST |IGST 
Amount Rate Amount 

600-42 sy 

........... 

Rate 

4 

White 
Pink 

Yellow 
Original for Recipient 

-Duplicate for Transporter Triplicate for Supplier 

Ph.:9415351785 9807121807 

BANK DETAILS 

ts 

IGST Others 
Amount Charges Rs. Amount 

70-e 
P. 

86630 

For: Narain Da_ Amar Nath 

Authoriseá SignatoBy 

148425



ESTIMATE Ph.:9415351785 
7860920412 Narain Das Amar Nath Deals in : Canvas, Tentage, Blanket, Safety Items, lron & Paper Scrape &All Kinds of Disposal Goods 172/152, K.L.Krishna Nagar, Kydganj, Allahabad e-mail: naraindasamamath@rediffmail.com 

Date 

866 

Inuth, Purity and Unselfishness, Wherever these are present, there is no power below or above the sun to cush the possesser thereof Eguiped with these, one individual is 
able to face the whole unlverse in opposition Vivekanand 

149426



ESTIMATE Ph. :9415351785 

7860920412 

Narain Das Amar Nath 
Deals in: Canvas, Tentage, Blanket, Safety Items, Iron & Paper Scrape & All Kinds of Disposal Goods 
172/152, K.L.Krishna Nagar, Kydganj, Allahabad 

e-mail: naraindasamarnath@rediffmail.com 

Date 

3a5 

Truth, Purity and Unselfishness, Wherever these are present, there is no power below or 

above the sun to cush the possesser thereof Equiped with these, one individual is 

able to fa0e the whole universe in opposition -Vivekanand 

150427



3 

4 

6 

9 

NEW SHEKHAR MEDICALS 
24JAWAHAR AL NEHRU ROAD 
TAGOR TOYN ALLAHABAD 
honc 72754 |4488,9454626627,8543850746 

Marl: anilkumarsinghi481@gmail com 
GST NO 098DFPS6595F2ZW 
Lioence No : ALD-201&20/0006ALD-2018/21/0006 DLExpiry Date:09-01-2023 
SN PRODUCT NAME 

COTTON 30 GM 
DETTOL 60ML REGULAR 
BOROLINE CREAM 
CIPLADINE OINT 
BETADINE OINT 15 GM 
PEPAR TAPE 1" 

7.DIGITAL THERMOMETER HOCKS 
BANDAGE 2' 
BANDAGE 6' 

10 CALPOL TAB 

1LINTAGESIC-MR TAB 
12BAND-AID FLEXI H/PLAST 

13GLOVES DOMESTIC (L) 

Terms & Conditions 
Goods once sold will not be returned. 
"All disoutes subiect to Allahabad Jurisdiction onl. 

Remark: 

PACK 

h*30GM 5601 
h60ML 3004 
x21GM 3004 
h*20GM |3004909918A72 
1*15 GM 3004 
x1 
hxi 

Rs. Five Hundred Forty One Only 

hx1 
x1 
1*15 

142PCS 

"Please Consult yOur Dr before using these medicines. 

HSN 

3004 
9025 
3005 

|3004 
1*10TAB 3004 
hxiPC 3005 

|3005 

4015 

GST INVOICE 
BATCH 

D9020 

GST 409.09*6+6%=24.55SGST+24.55CGST,70.32*9+9%=6.34SGST+6.34CGST. 

344 

PHOO99 
1905025 

001 

EWW671 

T1804188 

Patient Name : MODI MINERALS UDYOG 
Patient Address :43/1.S.P.MARG 
Dr Name : SELF 
Dr Reg No. 

EXP. 

9/22 

ho/20 
6/21 
4/22 

7/22 
9/21 

QTY 

2 

1 

1 

1 

1 

1 

2 

1:0 

2 

1:0 
5 

4 

Invoice No. 

MRP 

For NEW SHEKHAR MEDICALS 

Aathorised Signatory 

30.00 

25.00 

38.00 

44.50 

130.00 

25.00 

63.00 
5.00 

10.00 

14.69 
78.50 

2.50 

5.00 

0014407 Date: 19/12/2019 

SGST 

SGST 

6.00 
6.00 

6.00 

6.00 

6.00 

6.00 

9.00 
6.00 

6.00 

6.00 

6.00 

9.00 

SUB TOTAL 

CGST 

CGST 
Roundoff 

6.00 
6.00 

6.00 

6.00 

6.00 

6.00 

9.00 

6.00 

6.00 

6.00 6.00 

6.00 

6.00 

9.00 

GRAND TOTAL 

AMOUNT 

60.00 
25.00 

38.00 
44.50 

130.00 

25.00 

63.00 

10.00 

20.00 

14.69 

78.50 

12.50 

20.00 

541.19 
30.89 
30.89 

0.19 

541.00 

151428



9 

Ph. :2260904 

CHARITY:730/ 
Valid for 1 month 

HOSPITAL 

Sex 

"OUR AIM:SERVICE TO THE HUMANITY" 

Date 

Name..ladi.Cmexals. Udyog .allahabod 
Diagnosis 

CAMA 
BRANCH: Sitapur Eye Hospital 

TIMINGS- Monday to Saturday 
Morning 

Surnmer (Apni Sept.):8:30AM to 1:00PM 
Vintor (Od. - tharch):9:00AM lo 1:30PM 

S.No. 52 

B.S. MEHTA EYE HOSPITAL 
9. Clive Road, Civi Lines, Kanpur Road, 

(Ncar Lal Gira Ghar), Allahabad 

.....Age ............ ... ....... .... 

for8-2917 Eye checkup Camp fo 
Labouss and staff 

membe8s 

4:30PM 1o 5:30PM 
4:00PM to 5:03P}A 

(SUNDAY CLOSED) OUR FACILITIES: 
Evening 

2016) 

1. Intra Ocular Lens Implantalion. 
2. Orthoptic Ex. for Eye Musclas. 
3. Refrzction witn Dark Room Testing. 
4. Private Rcoms & Generators. 

152429



Latitude: 25.212508 
Longitude: 81.558437% 

Elevation: 154.98+27 m 
HACCUracy: 18.7 m 
Time. 08-27-2022 1401 

Note: leas55 

Latitude: 25.20971 
Longitude: 81.524067 
Elevation: 159.14+82 m 
AcCuracy: 6.5 m 
Time: 08-27-2022 12:38 
!Note: lease99 

HEALTH CHECKUP -1 

Powered by NoteCam 

153430



HEALTH CHECKUP-2 

1.08.2022 

2708 2022 GGIR 

154431



fefe 

HEALTH CHECKUP- 3 

T 

27.08.2022 

OTnon 

27.08.2022 

155432



TA 

BLANKET DISTRIBUTION 

156433



INDEPENDANCE DAY CELEBRATION 

157434
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